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ALLEGED LATHI-CHARGE BY
ANDHRA PRADESH POLICE ON
SMT. RENUKA CHOWDHURY

SHRIMATI RENUKA CHOWDHII-
RY (Andhra Pradesh): Sir, through
you I beg the indulgence of tais
House. I want to place on record a
few facts. As everybody knows
through the Press. Mr. N. T. Rama
Rao, Chairman, National Front, was
sitting on a hunger-strike.

MR. CHAIRMAN: That we are dis-
cussing now.

SHRIMATI RENUKA CHOWDHU-
RY: I, though a Member of Parlia-
ment, was lathi-charged by the
Andhra Police. I want to tell vuu
why. .. (Interruptions)

SHRI V. NARAYANASAM®
(Pondicherry): Mr. Chairman, Sir, the
hon. lady Member threatened ihe
police officer with a pistol. When the
police wanted to restrain her, sae
showed a pistol and threatened the
police officer. She went (o the exlent
of threatening the police officer, Let
her say whether she has done it or

no¥. (sAAWI)

ot grasha  fag  wyggafoar
(ﬁqg«) ¢ gfam sfeae o sy

IT & IR ANAEAT W gAY
rvrrq T (srqur)

SHRIMATI RENUKA CHOWDHU-
RY: Sir, I should be allowed to plaee
the Facts,

SHRI V. NARAYANASAMY: She
threatened the Superintendent of
Police. (Interruptions)

SHRIMATI RENUKA CHAWDHU-
RY: There was a lack of security for
Rajiv Gandhi, (Interruptions)
Please listen. Please allow me. (Ii-
terruptions).

Sir, I am trying to tell you the
facts. We are jointly concerned he:e
about how there was a lack of se-
ourity for Rajiv Gendh! (Interrup-
tions) ‘
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Plase let me place the facts on the
floor of the House.

Let me put the facts on the floor of
the House... (Interruptions)...

it gt g ugasrfw 1
g wEwe ¥ fam ¥ 1 mEwwe
afelr | o wwarT ¥ BT § ne g
TG BT § A IT ST wew &
ok af @ T T qame & o
(eream) ~

“Mrs, Renuka Chowdhury pulled
out her revolver and pointed out at
thy police officer saying that she
would shoot anybody who tried to
come near Mr, Rama Rao. She also
assaulted police officers and police
women who tried to disarm her, Thea,

a senior police officer went near and

asked her to open fire but she put the

revolver back in her handbag” This
is the report of the Police Ccmnus-
sioner of Hyderabad.

WG WA IS HW HCHA 2
ﬁ%mﬁfmmfm’&%ﬁ
awrmgm%umamtma
ar ™ foafan & 3o gn
T ¥ vdr qfee aﬁ fearga 3 ®
g1
=p e Jail demie T
FRTR K I TS 1J
t> & l» S8 sy yoe &8
i dode (ul 3 f = o8 Juri!
ol & pl A b el S
ek oAy J "“‘l!"“‘,_g‘ s

(2 low)

SHRIMATY RENUKA CHOW-
DHURY: We are concerned hére
about how security lapses took place
with Shri Rajiv Gandhi., I cannot
even get myself to wuse the "word
“late”. There was many g time
when I tried to match with home en
the floor of this M™ouse. I for one

+{1Translation in Arabie Scropt.
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[Shrimati Renuka Chowdhury]

cannot believe that I am never going
to see him again in Parliament. This
hag come to focus how dur intelli-
geence are working and how our
police personne] are working. I want
to put on record a few points. People
are accusing. me of pulling out a ré-

volver. .. (Interruptions) ..
a3 ﬁ'ﬁ g5 # EWET qs‘r ﬁr. bl
gar 3 1 (uaum)

When Mr. N. T. Rama Rao was ol
a hunger strike...(Interruptions)...

SHRI SAT PAUL MITTAL (Nomi-
nated): I take serious evception to
her calling hon. Members of this
House as “yaars”. This is a very
serious matter.

- sfwel Yo Wy diftaw He T
FGAITNTT 7@ $T | (wwEW)

) atezaﬁx fag wmatﬁm :
TeR R a7 sy, § o a7
g H QHEFTEEWE\T AT
&, a7 @ @ mwar | oW &g Og
i Sy §1 (sowaw)

sfaedy et Aed: 5T 73 O
zgznﬁ"tz.maga'raqﬁ F1 «7
em‘r agi | (ewaaw)

DR. G. VIJAYA MOHAN RED-
DY (Andhra Pradesh): Yesterday we
discussed about security lapses in
this House. Now everything is for-
gotten by the Congress people. This
is the double face of the Congress.
... {Interruptions) ... : -

o wguan faw (fagie):
Talge mi® WE 21 @& AETm
gaTgl ¥ FHT CEHT WEId ”ar Fy
T & AT FY HE TSI ata"n % :
wbew o 3 «df ¥ & WY ;v
o v § A1 o F gr
(e

MR. Ccr AIRMAN I told her 1f
there wat anything done to her, she
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should give it to me in writing, I will
take it as a privilege question and
look into the whole thing, I told
her about this. Now she just wanted
to say that she wag beaten with lathis
and that much I have permitted her
fo speak here. Now if you open up
the whole thing, then, it is incorrect.
.. (Interruptions) . ..

SHRIMATI RENUKA CHOW-
DHURY: I should be allowed to give
my personal explanatxon . (Interrup-
tions) .. )

MR. CHAIRMAN: But it must be
established. (Interruptions) .
There is a certam rule. You are an
old Member. You have been here for
a long time. There are rules of pri-
vilege. I have told ‘her already abdut
it.  You know it, I have done it in
the case of DMK. If anybpdy has
anything thg whole House is with
that. But the question is, there is a
method. I told her that she should
give it in writing and we would look
into it. She wanted to say some-
thing.” She has said it. She should
not expand it. (Interruptions). And
now let us go on with the business,
Now, Short Duration Discussion. Shri
P. Upendra. .

SHRIMATI RENUKA. CHOW-
DHURY: Sir, one moment. = They
have made an accusation. They have
taken my name. I should be allowed
to make & personal explanatiop. I
have heen accused of raising a revol-
ver against a uniformed personnel.

MR CHAIRMAN Where? -

SHRIMATI RENUKA CHOW-
DHURY: They have just read it out.

MR. CHAIRMAN: "I have not heard
it. (Interruptions). I do” not hawfe
twenty years, - e

SHRI CHATURANAN’ MISHRA
Then, Sir, you get 1t expunged.
anybody has said she:Has used a re-
volver, you get it expunged. . .

MR. CHAIRMAN: No. I canhoot
get it expunged.
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. SHRI S. S. AHLUWALIA: THat
is not my version. It is a news-
Paper cutting. -

) MR. CHAIRMAN: Are you saying
that she used a revolver?

it gasia fag uaaan«qr :
feaif a7 f «ff frara fagian ?
(wmere)

MR. CHAIRMAN: If you say that
(Interruptwns)

SHRI S. S. AHDUWALIA: It is
not unparliamentary.

‘MR. CHAIRMAN: ‘Then you are
entitled to. an explanation. .She can
give a personal explanation.

) SHRIMATI RENUKA - CHOW-
DHURY: Let me give... (Interm‘p-
tions).. -

* SHRI V. NARAYANASAMY You
have threatened the DIG. (Interrip-
tions) .

MR. CHA.IRMAN If an allegatign
is ‘made, you are ‘entitled to a. plr-
sonal explanation.

SHRIMATI RENUKA CHOW-
DHURY: I am trying to point out the
security lapses. And this has hap-
pened even to our ex-Prxme Ministér.

o WATT WFAS (‘Uamﬁr)
g g THE T HE ] &
agT wgey fRun & 38R difvrers
gen FT I 8 (mum) )

: aﬁ maraf » sihac g A
R g E (awxarfr)

Y qaiely HHTT FET W
g A1 @4 AT 9aqy odldng
qmAT @ TERT uFEAgwR ¥ ar
gn & SR war fyaea-§? maw
ey Fgrfs 3R fareat fama'"‘a?
Tael QAGCiAWME A W OURAT EF
gF 31 (emaam)

oF wradm geEr: w0 ufgan
F1 (swqam) :

“ LER . |
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sAd lorwr oWted gz o
qfgat AX wied TANW &1 A0F
afgat 1 faeat @ fas gedl ar
gs aaar §, wlgami &0 78 &

MR. CHAIRMAN: She does not
want to be called a ‘mahila’,
HGET wigaT w& g Wi
st gtaeia fag  weeaaifear :
famar axlt wfger =g rg g1
(wrsaw)
SHRIMATI RENUKA CHOW-

DHURY: I do not need a revolver.
(Interruptions) .

SHRI DIPEN GHOSH: No revolver
will be necessary for her. (Interrup-
tions).

SHRIMATI RENUKA CHOW-
DHURY: The Prime Minister is here.
The Hgme Minister is also here, We
must look into how the police are
operating in our country -and how
serious the security lapses are. On
30th. .. (Interruption) .

- MR. CHAIRMAN: You tell us about
yQur revolver, your personal-exflaha-
tion about your revolver.

SHRIMATI RENUKA CHOW-
DHURY: Why I have... (Interrup-
tions) Sir, I beg of you. Let me
make my point.

MR. CHATRMAN: I have permﬂ.-
ted you- for your personal explana-
tion on revolver,

SHRIMATI RENUKA CHOWD-
HURY: On 30th, a senior Crime
Branch Offider came in ‘muffi’ at’ 2.30
in, the night with a private video-
grapher to videograph N.T.R.'s
place where he was doing ‘Nirahaar
Diksha’. My  .voluntedrs  gaid,
“Madam, we do not identify him.”

MR. CHAIRMAN: Where is the
revolver? . .

SHRIMATI RENUKA CHOWD-
HURY: ‘Hai hi nghin to’ -(Interrup-
tions). Let me talk and then " you
can talk. ‘There should be some
sense.  (Interruptions). 1 asked
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him, “Who are you? . We do not
identify you. .And why are you
videographing this thing?” Then the
senior Officer who came in ‘mufti’
said, “I am DCP so and so, Crime.”
‘Mein ne poochcha, “How do we know
who you are? Have you got any
identification? We have volunteers
here and we are a vigilance squad
ourselves. Have you got.ahy identi-
fication?” “Nuhin”. “Then how can
we permit you to take a videograph
of this?” It is a serious security
lapse. If some ouisider can come
and videograph, then anybody can
enter and kill. Then the ACP came
in. He said, “I identify him. He
is DCP, Crime and we have come to
videograph.” They said, “it is the pro-
cedure®.

T § g ag Narwe,?

I have not‘ heard of this procedure.

6 wftd & L

Then why did Shri Rajiv Gandhi
meet with this fate? Why was his
meeting not videographed in antici-
pation¥ sraTq #f | I said, Mr. V., P.
Singh and the Nationdal Front leaders
had a meeting in Hyderabad.

SE{CE

I said, give it to me in ‘writing that
it is the proper procedure that you
can videograph.

MR. CHAIRMAN: Come to revol-
ver.

sfwet Jopwr oted ¢ A @9,
mgﬂa‘tfsrq (sgqam) W o
ST A Y Y - (wwEw). L.

-SHRI S. 8. AHLUWALIA: Sir,
what she is saying is not correct.
(Interruption)

Y g @y A W F
AT § 1.45 QO F1. .,

SHRI 8. S. AHLUWALIA: *

MR. CHAIRMAN: I have not per-
mitted you, Mr. Ahluwnlia. Nothing

'N};t recorded.
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will go on record without my per-
misston.  (§nterruptians).  Noth-
ing is going on record.

SHRIMATI RENUKA CHOWD-
HURY: Sir, may I complete?

gl aTe AT AT |

MR. CHAIRMAN: No thing will
go on record.

a9t faawm & odwe
& g Sadr aifqg 3wy gufaq #F
TAFT I

siweflt ot Wl ¢ SEE 16
wrgﬁamrqgeﬁgu fearerT
F AT 39 §, 98 AFO L

MR. CHAIRMAN: No, no. You
are to tell me about revolver, (Inter-
ruptions). Then I cannot stop them.
It is very simple. There is a rule
for everybody. You talk about re-
volver only.

o Fare faae dr 9l g8
Fy fagrer oY, 71T 7€ a9 AT
& fr gnd feareaT |t fazre) a1

Are you telling us why you took out
the revolver?

SHRIMATI RENUKA CHOWD-
HURY: Yes, Sir. I am telling you
whether I had taken out the revolver
or not.

qg W ST gy 2 @ ¥
§ g7 A AT F oy A o™
F1 5T (swagw) & & qar @
o Fa7 98 g AT A9 ¥ ¥
am § Aot gER. . . (vwaw)

fvrarwasrmas{raaam%
-@El gt fasefl grge @1 4w

¥R E AW &% gw arar
Tgiduar, .. (wwwam) § & goT @
1 a7 4§ g anT wgl am
ey ¥,.. :

st TR RAgw t“ag (ﬁrng) 1
eﬁwﬁw FATAT WYT TETE WY
?‘l %%lqam & g

e 0
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ot warafa ¢ & e §) O
g i Frareat faaret®) . . . (wwemr)
it frwelt & A gar freeh @
(zwaam). ..

SR vowr Wud  oag wa
W 3 |ﬁ=a'a‘r?g‘r§farw‘ma
e qar @ &)

ot garafy : gvead sy Ay
ar qr3 #g dfan fr aft fasrar g
focar e @Y Ay

siteeft Joper Wey ¢ frear wew
Tl gar. .. (mm)

MR. CHAIRMAN: No, no. You can-
not be permitted to take the House
for a ride.

SHRIMATI RENUKA CHOWD-
HURY: I am doing it.

MR. CHAIRMAN: It is not possi~
ble. (Interruptions). No, no

SHRIMATI RENUKA CHOWD-
HURY: What 1o, no?

I have to give my

evplanation,
Sir. (Interruptions)

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): 8ir, this is un-
fair.  (Interruptions).

SHRI M. S. GURUPADASWAMY
(Uttar Pradesh): 8ir, you have al-
lowed her. Let her complete. (Inter.
ruptions),

SHRIMATI RENUKA CHOW-
DHURY: I should be allowed to
complete, - NN

SHRI M. S. GURUPADASWAMY:
Sir, in fairness to the House, she
should pe allowed to complete. Let
the House know what happened. (In-
ermptzons)

MR CHAIRMAN: That wm come
in the Short Duration Discussidn.
(Interruptions), Shri P, Upendra can
put all this.
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SHRI M. S. GURUPADASWAMY:
Sir, you have allowed her to make a
submission. You have permitted her.

MR. CHAIRMAN: Yoy are a law
man, You know explanation of a
fact, An allegation wag made that
she took out a revolver. Now, she
should téll us why she took out a ’re-
yvolver.

SHRI M. S. GURUPADASWAMY:
If you do not allow her to make a
submission, she will be misunder-
stood. Therefore, let her make a sub-
mission.

MR. CHAIRMAN:; If she says...
(interruptions) That is a very sim-
ple thing., If she says that revolver
is taken out because of these reasons,
then it is justified. But if she says
that the revolver is not taken out,
then where is the justication?

.. (Interruptions) ..,

It is a very logical and simple thing.
If she says that she ftook out the re~
volver, then she has every right to
say why she took oul the revolver.
If she says she did not take out the
revolver, then there is no explanation
needed.

.. (Interruptions) ..
zﬂmﬁ Torpr e ¢ if aar W
g. . . (srgam) &, fafad s A gfeg
R w%ww&@ﬁ ST

TR F FTEAT %1 -cg‘r g1 ole AR
wEr A & ... (sawEm)

zﬁmfavifar@{mtarﬂ%
& B AR

I will follow the rules, come what
may. .... (Interruptions) .... The
rules are very simple.

SHRIMATI RENUKA CHOW-
DHURY: S8ir, T want to tell you...

MR. CHATRMAN: Will you sit
down and hear me? The question
is very simple. They alleged that
you took out the revolver.

© veo (Interruptions) .. ~

DR. G. VIJAYA MOHAN REDDY:
Sir, you please allow her to speakon
this thing.
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SHRI N. E. BALARAM (Kerala):
Now, this Is a gquestion of revolver,
Sir. You please allow her to speak.

SHRI M. S. GURUPADASWAMY:
Sir, you please allow her to make a
statement,

... (Interruptions) ...

MR. CHAIRMAN: The logic is
very simple...

SHRI M. S. GURUPADASWAMY:
Sir, this Is a very serious allegation.
The allegation should not go on re-
cord.

... (Interruptions) ...

MR. CHAIRMAN: I am on my legs.
... (interruptions)...I am on my
legs.

SHRI M. S. GURUPADASWAMY:
This is a very serious allegation, Sir.
Please let her explain her position.

MR. CHAIRMAN: Will you all
please take you seats? I have per-
mitted her... (interruptions) Please

hear me. ... (interruptions)... I am
in the Chair. You aré not in <the
€hair. ... (interruptions)... You are

nof in the Chair. You are not in the
Chair. I am in the Chair. ... (inter-
ruptions) ... Please sit down.

st ua wadw fag . e ofc
feafyy & feaiesT S3mm, miw ge)
rry FT AT wAf @ . -
MR. CHAIRMAN: Please sit down.
I have permitted a personal explana-
tion. ... (intertuptions) ..l have per-
mitted a personal explanation:..

- i) Jowr W W gAar
78 7 @ &
MR. CHAIRMAN: The personal

explanation ardse out of an allegation
that she took out a revolver.....

| st wT WA me gaA
g ... (ewwmw) -

MR. CHAIRMAN: Now it is sim-
ple. She__said ‘no”. The . matter
ends. She said “no”, the matter ends.
...(Intermuptions) ... The moment
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she says “no”, the matter ends. Now
why anything else? - She said * she
did not.,. (interruptions) After she
said she did not, the matier ends.

YR gy (98 : 98 & gfag
F1 g9 ¥ faq ., (wwaw) - -

MR. CHAIRMAN: If she ‘says she
did, then she can give an explanation.
... (Interruptions) ...

SHRIMATI RENUKA CHOWDH-
RY: Are you forcing me to say that
I did it? ... (Interruptions)... Are
you forcing me to say that I did it?

WA wwer wigwd (vfEd
THict) . ¢t qlg o1 9@ F wEy
g1 ... (FwET) L

THE PRIME MINISTER (SHiil
CHANDRA SHEKHAR): May I make
a request to you? The hon, lady
Member was making some reference
about certain incidents. In that con-
text, allegations were made that she
took out a revolver. So she was
standing on her legs, not for the re-
volyer thing but for saying something
else ... (Interruptions) ... Alr.
Chairman, Sir, nothing will be lost if
she is allowed to speak for two
minutes and the hon.” Members tole-
rate her for two minules; otherwise,
we are wasting so’ much time. She
has every right to place her point of
view ... (Interruptioms)--... Mz
Chairman, Sir, you please allow her
to speak for two minutes and I-shall
request the hon. Members to heor
her ...

st qiavia Tag  wEgEfoar
gagfe o, AT ¥ ATAT GEAw
crueddm fedlt e fauw 9T @
T B, & Wy Y wEEy WE
3 oot gm 3 I WA T
foredr fary ag s dfSwrd ofg
g A § fr e t\?\m_"ﬁ il
gt g3 &, IuFl Wg g & off
o, 9gy gwm feara fwar sy
SER A ga. o OE, St @
FT, NFTER YA AW, . (AHGA)
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oY WIGENL WRT T HH ABAH ©
df 0 TIWiG o skt W, g
F. ... (cuwaw)

ot gwwf s s § O reeat
Y s, & ata @ g wd g

Wi jglawg fag  mgqurfaar -
werg wg ¥ fa Uwodio TN
W oS ger-faut B, @R @Al Sg
St T -a L (swEaT) :

SHRI PARVATHANENI UNPEND-
RA (Andhra Pradésh): What is'te
;aying Sir? ..;(Interruﬁtions)

DR. G. VIJAYA MOHAN RED['Y.
Sir, what he has said is unparliame:-
tary. It should not go on record, Sir.

SHRI PARVATHANEN]I - UPEND-
RA: Please expunge those words, Sir.

st grawta Tag sgaafaar

iy AW WIT ORI SHOW, 89 -

UICHE (IR

. MR, QHI}JBMAN.: .Nb.w, you co}l,-
clude., I baye already .said that any-
thing .sajd without my permission
will not go on record. (Interrup*ions)

SHRI VIREN J. 'SHAH (Maha-
rashtra): You have permitted her to
.speak. "~ (Interruptions) - ’ .

SRI S. S. AHLUWALIA: What.un-

parliamentary word did I uwse? ...-

(Interruptions) ...

SHRI PARVATHANENI UPEND-
RA: They were enacting the dramaus
in this House to please théir ledder.
Whom do they want to p'ease now?..,
(Interruptions) ... ’ T

A N -

' SHRIMATF RENUKA CHOWDHU-

RY: May I continue Sir? (Interrup-
tions). : . ’

MR. éHAiRMAN: Now, you con-
clude. (Interruptions)...

SHRIMATI RENUKA CHOWDHU-
RY: May I continue Sir?- (Interrup-~

After that I asked -him,-“If you have-
come as a Senior-Officer at 2:45 in the-
morning to videegraph; where is the -

guarantee -that - this private vidco-
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grapher, where is the guarantee that
this private videographer'—this i a
private videographer; 1 have extah-
lished that—"will not make copies of
the tape and sell them to somekody.
else? This is a serious security lapse.
You people are supposed fo be pro-
viding security to Shri N. T..Rama
Rao and you are allowing this.” The
D.C.P. got .angry because I pointed
out this to him. He said, “Yes, we
cannot give you any guarantes thit
this will not be video-copied gnd sol

to others.” 1 just said, “The wicle
problem of our sitting on the. road-
side was arisen because you Ia‘l_lc'i as
a police force.” After thoi, ST, the
next day they came ang illegally tool:
the video and went. On the ﬁrs.t nigh
when they came 10 arrest Shri N, T.
Rama Rao, they came with a force of
almost a thousand ‘police personnel
arid they came &t 245 again on that
night, Sir. . R,

A7 ngd A sed BT HTEl
MTET F7, gE1 W q

they’ entered the camp. We. said, “thg
are you? Please -identify yourselves.

... Then three women constables and
five men constables lifted me which
quite a job, and they qarried me off
ang then they knocked me dqwn on
the floor and they were going to
trample on me. Then my volunteers
said, “What ig this? She is a Member
of Parliament. How can you treat her
like this?” Then this fellow said, “We
wil] break every bone of hers.”

g7 Tg aFlaq_$¢ ® 4§ W@
FHTaq T @ 4@, o fed ¥ ary W

They were saying they were injured.
On the contrary, my workers have
been injured and my hand has been
injured and my back has been injur-
ed. In this condition I have come

Parliamgnt. o gy gl kil FW
.- ( wwaw) - :
s memfa: wg @ A fy
gingT _fafsys . dww & W OEL
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st dmer Wl ¢ B F 9
T R W R’ TF T

He took action and the police start-
ed behaving themslveg after that. Sir,

if the police are like this, if this is
the procedure they have adopted
fr €t arf . w1 Gaafed Dfed
T FW Wgee AT ¥ ¥} E
Wt gw Iawr fadw A% st &g
WA qr § fir § foatere faster

&t w8 fearea faandt @y o
g7 gfere ¥ a9y ficeqr agt frar ?
Why am I not arrested? Let them
produce the notice. Let them establish
the fact; otherwise, they have to give
a pubhc apology.

ﬂ’rt!mrtﬁusauairastﬁa‘r
UF &9 g5 "wEN A, & qqr &
g W 33 M AT faw um o
AU U S
qAtAT W, (wwEAW) A 3
..... (mﬁ) ST W FA, S
o w0 . (sraamw)

MR, CHAIRMAN: Now, Mr.
Upendra.

[The Deputy Chairman in the
Chair]

..SHORT DURATION DISCUS-
SION—FAILURE, OF GOVERNMENT
TO PROVIDE ADEQUATE SECURI-
TY TO SHRXI RAJIV GANDHI AND
TO PREVENT THE LARGE SCALE
VIOLENCE IN VARIOUS PARTS OF
THE .COUNTRY FOLLOWING HIS
ASSASSINATION

SHRIL PARVATHANENI UPENDRA
(Andhra Pradesh): Madam, while pay-
ing glowing tributes to the memory
of late Shri Rajiv Gandhi yesterday,
who was killed.in a very .dastardly
manner at Sripeyumbudur. on May, 21
we deliberately refraineq from refer-
ring to the other aspects of the assas-
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sination, - particulazly the security
lapses which led to the assassination,
and also the horrendous acts of
violence, arson and looting indulged
in by these fake followers of Mahatma
Gandhi in vatious parts of ‘the coun-
try taking the excuse of Rajivii's
death, Today, the Chairman has been
kind enough to give permission to dis-
cuss both these aspects. I would like |
to take the first ong to start with—
the security lapse which leg to the as-
sassination of Shri Rajiv Gandhi: I
charge this Government with, criminal
negligence in providing security to
Shri Rajiv Gandhi because the Tamil
Nadu administration ig now directly
under the control of the Centre and
there were enough indications that
something dangerous would happen
during Shri Rajiv Gandhi’s visit to
Tamil Nadu, Now, the asssssination
has taken place and in any ofher
civilised country, any ‘Gavernment
under similar eircumstances would
have owned moral responsibility for
such a lapse and would have quit.
But, I do not expect Shri Chandra
Shekhar to do that. Madam, T am also
surprised that the Central Bureau of
Investigation, the Director of Central
Bureau of Investigation, Mr. Vijay
Karan expressed satisfaction over the
security arrangements, even before
the inquiry has been completed, Y
quote from the “Hindustan Times”
dated May 25, 1981. “The Director of
Ceniral Bureau of Investigation, Mr,
Vijay Karan has expressed matisfac.
tion over the security arrangements
made by the police for the eampaign
meeting of the former Prime Minister,
Shri Rajiv Gandhi, who was killed in
a blast at Sriperumbudur oh Tuesday
night.” Tt is highly objectionable that
the CBI Director should have gone
on record giving a clean chit to the
police and other authorities in the
matter even before the inquiry has
been completed.

Madam, T further said that there was
enough indication of the impending
danger to Shri Rajiv Gandhi. I guote
from the “Hindu” dated May 28. “The
TNCC President Shri K. Ramamurthy,
who was upset over the visit as he



